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1 2 3 

Madhya Pradesh 11 2552  101 

l Maharashtra 578738 262 

Manipur 1019  

Meghalaya 429  

Mizoram 1208  

Nagaland 476  

Orissa 120068 3 2 

Punjab 32548  31  8 

Rajasthan 59487  4 9 

Sikkim 1606 

Tamil Nadu 185455 105 

Tripura 588 
Uttar Pradesh 27471 4 452  

.West Bengal 99945 1 3  

Andaman & Nicobar 118 

Chandlgarh 9 7 
4 Dadra 8 Nagar Haveli 162 

Delh i  662  1 2  

Pondicherry 532 1 

Total 2367798  1623 

Ganga lmplementat lon Programme 

131 SHRl JAGAT VIR SlNGH DRONA . Will 
the Mmister of ENVIRONMENT AND FORESTS be  
pleased to state : 

? 
(a) whether the Government vide their letter dt. 

January 1,1995 had informed the Ganga Maha Samiti, 
Kanpur that the Inquiry had already been lnstltuted 
to find out the irregularities of Ganga Implementation 
Programme, 

(b) if so, the details of the inqulry carrled out; 
and 

(c) the steps being taken or proposed to be taken 
to stop ~rregularitles in the Ganga Works Programme? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (CAPT JAI  
NARAYAN PRASAD NISHAD) . (a) to (c). On receipt 
of information from Ganga Maha Samitl, Kanpur in 
regard to irregularities and improper functlonlng of 
facilities set up In Kanpur for pollution abatement of ' river Ganga under Gangs Action Plan. the Minister of 
Environment 6 Forests had informed them that the 
matter would be  enquired in the Ministry Accordingly, 
the Project Dtrector, National River Conservation 
Directorate, Mlnistry of Envlronment 6 Foresls along 
With other offlcere Inspected the works taken up in 
Kanpur. It was found that, by and large, the facilities 

were functioning well. However, occasionally during 
power failure and in stretches where sewers were 
choked, untreated sewage did flow into the river. 
The concerned project officials of the State Govt 
were  d i rec ted  t o  take  up  necessa ry  r e m e d ~ a l  
measures. 

Ravamping of  HFCL 

132. SHRl  BASUDEB ACHARIA . W i l l  the  
Minister of CHEMICALS AND FERTIL IZERS b e  
pleased to state : 

( a )  whether  Government  is cons i de r i ng  a 
proposal to revamp all the activities of Hindustan 
Fertilizers Corporation of India; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SHEES RAM 
OLA) . (a) and (b) Hlndustan Ferti l~zer Corporat~on 
Ltd. (HFC) was declared a sick company by the Board 
lor  Industrial and Financial Reconstruction (BIFR) In 
November, 1992 The revival package tor HFC. 
approved in p r~nc ip le  by the Government in April 
1995, envisaged the llmlted revamp of 11s Ba raun~ ,  
Durgapur and Namrup unlts at a fresh Investment of 
Rs 464 93 crore It has been declded to reformulate 
the rev lva l  package for HFC so as t o  make 11 
acceptable to Fmancial Institutions. The tinal revwai 
package would also require the approval of BIFR 
whlch is a quasi judicial author~ty. 

The revamp of Haldla Project of HFC was not 
found to be  techno-economically feaslble and ~ t s  
rehab~l i tat~on would requlre the W t ~ n g  up of a new 
plant involving 1nvestm6nt of Rs. 910 crore. In vlew 
of the constraints of resources, 11 has been declded 
to conslder the option of attract~ng private capital for 
the rehabitiWion of the Haldia Fert i l~zer Project 

The rev~va i  package also proposed to offer the 
F e r t i l ~ z e r  Promot ion and  Agr icu l tura l  Research  
D i v ~ s ~ o n  (FPBARD) of HFC for absorption by the State 
Governments so that its services would be ut~ l lzed 
for agricultural extension work. 

[Translation] 

P o r t a l  Service8 

133 .  KUMARI UMA BHARATI 

SHRI PANKAJ CHOWDHARY 

Wi l l  the  M i n ~ s t e r  of  COMMUNICATIONS be  
pleased to state 

(a) whether there is no proper postal servces In 
the remote rural areas of the country. 

(b) If so, the details thereot; 


